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MR. DEPUTY-SPEAKER : The hon.
Member is only giving some information.

SHRI K. R. GANESH : He is giving
information. The new collectorate has been
constituted only for stopping th s menace.

SHRI HARI KISHORE SINGH : The
hon. Member has already stated that in
view of the large-scale smuggling trade on
the Indo-Ne¢; alese border, this new collecto-
rate has been established at Patna, and the
revenue as a result of the seziure of smugg-
led goods has gcne up from Rs. 3 to 7 lakhs.
This has becn going on since a long time.
Which are the elements inside India which
are responsib'e for this trade, and what
steps have Gove nment taken to preovent it ?
Have Governme: t information regarding the
big people who are engaged in this trade ?
It Goveinment have no information, then it
15 useless to discuss this matter,

SHRI KR GANESH: It is obviots
that smugg'ers a d antisocial elements aie
involved in this coll:ctorate has been formed
s0 that we may keep a close watch on them,
have the 1evenue intelligence and strike hard
on them.

Seizure of Smuggled Watches
in Bombay

*430, SHRI GIRIDHAR GOMANGO :
Will the Minister of FINANCE be p eased
to state :

(a) whether wrist watchcs worth Rs. ‘4
lakhs were seized in Bombay on the 13h
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July, 1972;

(b) whether any foreigners were also
involved in this case; and

(c) if so, what action has been taken
against th se held responsible ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) On the basis of information
received, the Customs authorities at Bombay
seized wr 8 watches and watch straps colle-
ctively valuzd at about Rs. 54 lakhs at Indian
market price on 12,7.72,

(b) Enquiries made so far do not reveal
the u volvement of any foreigner on the
Indian side

(¢) One person was arrested in this
connection and subsequently released on a
bail of Rs. one lakh.

SHRI GIRIDHAR GOMANGO : May
1 know the total number of cases of smugg-
ling detected during 1971 72 and how the
smuggled goods are disposed of ?

SHRI K.R. GANESH : I have hee

some figures of......

MR. DEPUTY-SPEAKER : The main
question is a specific question with regard to
a particular seizure. The hon. Minister
may supply the figures to the lLon. Member.

SHRI K.R GANESH : I shall do that.

SHRI DINEN BHATTACHARYYA :
The second part of the question is relevant.

MR. DEPUTY.SPEAKER : What is
the second part of the question ?

SHRI GIRIDHAR GOMANGO : How
are these smuggled goods disposed of ?

SHRI K.R. GANESH : Ths itself is a
very wice question, These watches are
seized, and a proper procedure is followed.
Adjudic tion and all other things will be
there.

MR. DEPUTY-SPEAKER : They have
not been disposed of.

SHRI SHYAMNANDAN MISHRA : He
is asking for the procedure of disposal.
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SHRI K.R. GANESH : The stage for
taking these things under government control
has not yet come. They have been seized.
In every seizurs, the procedure is followed
and according to government regulations,
these are disposed of.

If he tabies a sepaiate question aboat
the procedure, I will ar swer it.

SHRI GIRTIDHAR GOMANGO : What
is the procedure Government propose to
follow to check smuggling ? .

SHRI K.R. GANESH Various
measures have been taken. I have indi-
cated these in reply to a number of ques-
tions. The administrative machincry has
been strengthened, vehicles and other
materials necessary for checking smuggling
have been given, some ciafts have been
given; legislative measures have also been
taken, Deterrent punishment has been
provided; the law has been further strength-
ened.

SHRI SUBODH HANSDA : In this
case, only one person has been arrested and
released on bail for Rs. | lakh  When the
cost of the watches is Rs. 54 lakhs, was
only one person involved or are there some
others also who have not been arrested ?

SHRI K R. GANESH : The matter is
under investigation.

SHRI PRABODH CHANDRA : Is there
any proposal under consideration to make
the punishment more stringent in view of
the fact that smuggling is on the increase ?

SHRI K.R. GANESH : This is under
cor sideraticn of Government.

SHRIMATI MAYA RAY : Would the
hon. Munister kindly tell us what happens
to these smuggled goods eventually ?

SHRI S.M, BANERJEE : We get tiem
from the Super Market,

SHRI K.R GANESH : These are dis-
posed of throvgh the national co-operative
societies and also given to various orga-
nisations like the Central Government
canteens, Central Government co-operative
organisations etc. A separate committee
was sct up which has gone into the whole
guestion of disposal of these smuggled goods.
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Their report is unde * Government’s exami-
nation. We are in touch with the Ministry
of Co-operation to find out what batter
methods could be evolved.

SHRI JYOTIRMOY BOSU : Is it or
is it not a fact that on the whole, smuggling
is very much on the increase and smuggling
of watche has also increased 1n receat
years ?

SHRI K.R. GANESH : It is true that
smuggling is a very serious problem and has
to be seriously tackled (Jmrerruptions). 1 do
not know when the word ‘smuggling’ is
mentioned he smiles. We do not know
who are the smugglers. We have to catch
them, But the facts 1 have with me indi-
cate that as for as watches and certain other
things are concerned, there has been a
decrease in smuggling.

SHRI JYOTIRMOY BOSU : Sir, I
need your protection, My question was
very specific.

MR DEPUTY-SPEAKER : You asked
whether it has increased. He say> no.

SHRI JYOTIRMOY BOSU : This 1s a
question of his Q. He always talks of the
1Q. I want to know, is itor is 1t not a
fact that smugg ing on the whole 1s increas-
ing very much.

MR. DEPUTY-SPEAKER : He has
replied to 1t

SHRI JYOTIRMOY BOSJ : He hes
not. My question was whether smuggling
in watches has increased or not.

MR. DEPUTY-SPEAKER : He has said
it has not increased,

SHRI JYOTIRMOY BOSU : He has
not said.

MR. DEPUTY-SPEAKER : I think I
heard him saying that the figures show that
smuggling in watches did not show an in.
crease.

SHRI JYOTIRMOY BOSU : Let us not
go in for trouble. He has not answered—

MR. DEPUTY-SPEAKER : Order
please. Well, you can answer him,
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SHR1 K.R. GANESH : If the hon.
Member puts a separate question on the
general issue—(fntertupsions)—Please listen.
This is a specific question relating to a
specific seizure., Let him put a separate
question on the entire question of smuggling
1 am prepared to answer all his questions.

MR. DEPUTY-SPEAKER :
Lakkappa.

SHR! JYOTIRMOY BOSU : His answer
confirms that he has not replied to my
specific question.

MR. DEPUTY-SPEAKER Order,
please. It should not develop into a kind
of waifare between two Members. Shri
Lakkappa.

SHRI K. LAKKAPPA : Sir, the city
of Bombay has become a smugglers’ paradise
in India. So far as the particular instance
concerning Rs. 54 lakhs is concerned, the
Minister has answered that only one single
person has been invclved in it. I would
like to know whether it 18 a fact that certain
cfficers belonging to the forcign embassies
of our country in the Gulf States are
defimitely behind the particular smuggling
of the 13th July, 1972 and some top officers
of the customs are involved m the

smuggling—

MR. DEPUTY-SPEAKER : Please ask
ycur question,

SHRI1 K. LAKKAPPA : May 1 know
whether any officer has been apprehended
and any cfficers in the customs department
have been involved in the smuggling and, if
so, what action has bren taken by the
Ministry to investigate nto it and go into
the matter ?

SHRI K.R. GANESH : As I indicated,
ore peréon Fis teen ancsted, The whole
matter is now under investigation. The
whole matter will now be gone into and at
the moment we do not have any information
that any officer is involved in it.

SEVERAL HON. MEMBERS rose—
MR. DEPU1TY-SPEAKER : I will give

chances to those who have not asked ques-
tions. Shri D.N. Tiwary.
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MR. DEPUTY-SPEAKER : This relates
to Bombay; to a specific case of Bombay.

SHRI D.N. TIWARY : In Bombay and
other places also.

MR. DEPUTY-SPEAKER : No, no.
Thus relates to Bombay only.
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MR. DEPUTY SPEAKER : This is
much beyond the scope. This 1elates to
Bombay only.

SHRI D.N. TIWARY : May 1 know
whether at Bombay o1 at any other places
wherever the preventive measure have been
taken and the staff strengthened, such inci-
dents have increased and the whether it is
due to the connivance of the staff that so
many incidents have occurred and the con-
cerned people are not being caught ?

SHRI K.R. GANESH : The hon.
Member prob.bly refers to the answer
which I gave earlier in regard to another
que:t on, that as a result of new preventive
collectorate having been formed, the number
of seizures and the value of the seized goods
have increased. The collectorate was for-
med only with this object in view. Because
there was no separaté collectorate, we could
not check these cases. Accordingly, in
other places also, where the machinery has
been strengthened, where new units have
been set up, where intelligence agencies have
been organised, where the necessary eguip-
ment has been given to the customs staff,
there has been an increase in the number of
seizures as well as the value thereof.
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MR DEPUTY-SPEAKER  Any lady
has been arrested ?

SHRIK R GANESH No, Sir

Opening of Air Force Recruiting
Centres in States

*43] SHRI HARI KISHORE SINGH
Will the Minister ot DEFENCE be pleased
to stale

(a) whether there are no Air Foice
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recruiting Centres 1n many bStates of the
country,

(b) If so, the reasons therefor and the
names of the States where such Centres do
not exist, and

(c) whether Government propose to
open Air Force Recruiting Centres in  these
States and if not, the reasons therefor ?

THF MINISTER OF STATE
(DEFENCE PRODUCTION* IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) (a) to (c) There
a ¢ 12 Air Force Recrutting Centres covering
the entire country on Zonal basuis The
Recruiting Centres are not  established
State wise The Recruiting Centres are
estiblished according to administrative
convenience and economy The Recruiting
Officer tours various places within the Zone
and also conducts recruitment locally A
statemeit 1s laid om the Table of the
House

Statement

There are 12 Air Force Recruiting Centres covering the entire country on zonal

Their location and area covered by each R cru ting centre 1s as follow —

Aircas covered bv the each Recruiting
Centre

basis
St Name of Recruiting
No Centre
| Ambala
2 Bangalore
3 Bombay
4 Bhubaneshwar
5 Calcutta
6 Dethi

7 Begumnet

Jammu & Kashmir State, Punjab
State Himachal Pradesh State Union

Terntory of Chandigarh and
Haryana State (less Rohtak and
Gurgaon Dastricts)

Kcrala State & Mysore State
Maharashira and Gujarat, Goa,

D u and Daman, Dadra and Nagar
Haveh

Orissa State.

West Bengal State

Union Territory of Dethi, Gurgaon
and Rohtak Drstricts of Haryana,
Bareilly, Kummon and Meerut
Divisions, Mathura and Ahgarh
Districts of U P,

Andhra Pradesh,

U s o i b e





